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K CENTRAL ADMINISTRAIIVE TRIBUNAL

LUCKIOW BENCH

0.a.N0. 347/90

Amar Nath Pandey and another Applicants.

Union of Indis & others Respondents.

Hop., Mr.Justice U.C. Brivastava, V.C.
Hon., Mr., A.B.Gorthi, Adm. Member.

(Hon., Mr., Justice U.C.Srivastava, V.C.)

The applicanﬁg were engaged a5 casual labour f
&

in the of’ice Senior Superintendent R.M.S. '0! Division

Lucknow. Applicant No, 1 was enggaced in the year 1980

and the applicant No, 2 in the year 1971.In the seriority
4‘ L list of casuél lsbours eligible to appear in Group 'D!
thie date of engagement of applicants has been mentionéd.
The applicants have been cntirvously working as casual
labour for more than 10 years. In the mean t ime Miaistfy

.of Home Affairs, Department of Personnel and Trairing

issued a notification dated 7.6.88 regardirg the
policy of regularisation of casualworkers.The applicants

even then were not regularised. In adéition to this

Director General P&T vide letter dated 14.5.89 igsued

irstructioms , according to whicl. casual labours were
eligible for absorption in class IV posts provided

theyhad be=n r

50

cruited t hrough employment exchange and

L - rendered a minimum of 2 y=ars continuous service. The
" :




applicants' ¢grievence is that even though they

fulfill &1l the requisite qualificetions, they have

v

not been regularised but juniors were regularigsed
andg the applicants have been made to work as casual
workers. quy Fave preyed that the opposite parties

may be directed t

O

Iegularise the applicants from the

date ofthelr respect va engagement in service as

part time casual labours and their semiority after

regularisationfromthe date of their engasement as

part time casual labours be diven amd the opposite
pafties be directed to: mcke payment to the applﬁumnts
equal to the pay érawn by their aaunter part on

regular post in accordance with law.

2, The respondents, im the counter have stated
that recruitment examinatidn took place on 31,12.88
but the applicants &id not pass the written test,
and the:efore, could not be regularised and that no
recruitment to reghlar Group 'D' posts has been made

from the open market if suitable casual/part time

casual labours are available.

3. Thus, according tothe respondents the applicants
could not be regularised, though they were working .
for 10 years or for more than 10 years amd could

not succeed but others succeeded. MNow, the policy

of the Govermment is that cases of such persons

should have been considered twice in a year.Accordingly,



‘ B | ‘ W

-3

the respondents are directed to ¢give 2 more opportunities

to the applicants within a period of one year and after

that, if they succeed, they may be regulatised.

With the above observations, the application is

- digposed of with no order as to costs.

Shak?el/ Lucknow:sDated: 16.4.92.
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o E.TE. H;ggﬁﬁﬁiuggﬂpgamwned ,14 \Endorsement as to result of examination
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. is thejﬂyu%ﬂfE;moetent ?

'a) Is the application in the

«prescrlbed form % L ?NJ%?

vb)- Is the application -in paper
'book form ? : ' :LkJS

c) Have six complete sets of the -
?,appllcatlon been- flied ? k, cc~&x€>w ©

‘ H) 1f not; by hC[JUJ many days it - : » . B .
“is beyond time? _ oy

dN
.

S} Has 5qu¢utht case for not : S
" making the application in time, TS
been filed? -

4 - Has the document: of authorisation/ . }
..Uakalatnama been filed ? ‘ 'Zyﬂ)s- ‘

8. Is the appllCathﬂ accompanied by : B : ) , . .

' B,D"/POstal Order for Rs;SQ/- ' . éuijx G?7§1kCLﬁ\ E¥r~f€ §T¢
8, - Has the 6ertified‘cbpx/copies \ : o T ~, . ‘///
of the ouder(s) against which the a '

application is made been filed? .~ _ ;QLAI
7, a) Have the copies of the
documents/ relied upon by the . ‘
applicant and mentioned in the - - o
‘application, been filed 7 ' 2}}?%

) Have the documents referred v
to in (a) above duly attested. : '
by a Gazetted Officer and o .;ykﬂ
numbered accordlngly ? '

c) Are the documents referred ,
ta in (a) above neatly typed o :
in double sapce 7?7, S ;Pg%&

8, Has the index of documents been
filed and pageing done properly ?

3.  Have the chrcnological details

: of representation made and the v e

out come of such representation . : ';;;ug
bgen indicated in the application?

10, Is the matter raised in the appli~
cation pending before any court of :
Law or any other Bench of Tribunal? SV
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Particulars to he Examined

1. .Arc the appllcatloq/dupllcatevﬁﬁ MR
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S
12, " Ars uxtra copies of che applicatlom S
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- i9, Are tho. trﬂhslatlons Cortlfled o : ' »

tq be turc or SUpnorted by an

Affidayit affirming that they
are t“ue ?. B

A A
7 ATC'thu facts. of the case °

mentioned in item’ no, & of the-
appllcatlon ?

ety

Concisg ¢

Under distinet hoads o _ R
Numbered consectiv’ly R

Typed in double space an ong - - | | _— A
side of the paper 2 . S f“ﬂa,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BENCHAT =~

LUCKNOU,

Osfs No, 317  OF 1990(L )

Ama: ;ﬁa’th_ 'P'andoy

and othere; oo omeee o Agplicantse

Union of ':'India"

iml othora. e ————: Bpposite aaruno

S

:‘,_ e ) i

N

SlNos Daacription of documents, Pago ;“b‘f'.:

12 ' . :!bp»liéation Wﬁ‘ls of Cofle To ket T
1985,

2 "impwgnod order.

' Lucknow E —

R e K < _%\&
Datﬂd.“ - “PP lican-ts‘a’: )

"
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for Use of Tribunal's offica.
Date of filing.
Or
Déta of receipt by post,.
Y Registration No..
Signature

%WH}?A TGreyy

of Registrar,
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AGHAT — 1 L&\@E/\'
G EEEX

Gentral Admxnlntrauv/;Ml:
Circuit “ench Luckno

Date of Firtng 24 \O\q 0
Date of Recap oy Pastl. ..

..... e

| 21
0.k Mo, 7] Of 1990 (LY.

 LUCKNOU, ‘Sf/’l g

1. fmar Nath Pénday' aged about 33 years s/o Sri Ram §agya
Pandsy R/8,' C/D, Sri Durgs Prasad Khare 554 Kha/ 124,
Kuryana 'Kiambégh, “Luoknows

2. Chandra Mahgn_, aml;ec;i about  ysars S/B Sri ﬁ?avrang Bh

Bihari R/O. Housa. ﬁ‘o“. 3 Hai:dar éanal éénlony Latouche
éoad,"gf Lucknows’

_fpplicents,

v \;irsué_
1o Union of India Through it's Seerstary Govt, 8f India

New Delhi,

2, Chief Post Master Ganeral Uttar Pradesh Lucknous

3, Senior Superintendent R. FI. s. '0' Division Luukmu.

Oppcsiw Psrties ~

1= Details of Applications

(1} 5a_rtiw1ars,, of the order _a-ga:lnét which the appliée

" catien is made"a;

'i;here is no orxder since the matter is pertafnim

to regularisétion of the services of the applicante on Group

'*"ﬁ"" potéi tﬂ ever working on the said post fer the last 10

yeare and more and consegquence senicrity on the said paste

2~ Jurisdiction of the Tritunals

The applicents declares that the subject mattex
of the cusss against which they want pedressal is within the

jurisdicticn of the Tribunau

3 Limitations

;Ehe epplicante further declares that the appe
licetion is within the limiteation prescribed im Section 21-(3)

of the Rdministrative Tribunal Act 1985, ot e



N

,,,,,

lﬁ» Facts of‘ the aaaa:

_ ‘ v ' ¢ ) That the applisantg» vere engaged as casual labour in ¢

) tha'_offiée of’,Sanior guperintendent é;' h. s. %{'0}";
Divteion Lucknow end ﬁnay vere discherging therein
their duties for méular nature of work ageinst the
regular poat in office of oppo Roo 3.
My (2) That a recuisition were eent to the Employment Exchang
tucknow for aponsorihg candidates for the posts of el
catual workers in the office of Senior Supdts Re Me Se

'G' Di.viaion Luckmu.

(3) ‘ 'i‘ha'_t. ‘the employment exchange of lucknow sent a: list o

y

! éndidatae in uhich the namee of the applicante e
we re alao 1ncluded for appoirstmen" a8 parttime casual
labour.
(é} That the applieants wore selected by the department™m
~ for smployment as part time cosual workeesy
,'('-5) That tho dates of angagemant on the said posts are as
i unders
a () Amer Nath Pandey 31&‘1»‘1%
(8 J» Chandre: Bhusshan | 2%1@%

(6) That the senfiority list of casual labours of R. Mo Se

| .

'B" ,Div:lsion who were elligible to appear in (;mup‘!}1r

ﬁeén&itﬁmnt Examination held on 31=12e1988 wee :lss&éd"

Qy*st*!*SGnior Suparintendent R. N. S. g8 Dieision in tuh:lch .

we the date of engagement of the applicants have been
indicatad. The said eenicrity list 13 being filed as

an anxur@ mb.-»‘l to this patition. It may however

-

bo observed that though the af’orssém'sanﬂority listi;l
has been issued, the services were not regularised;‘ h
(7) That in the said senlcrity list the names of the sppw

lieants are :lndicated at 81. Nha. 50, 14erespectively.

— q‘—-“

| Lﬁ‘”{"m Wegly , (B) That the applicante have been working as casuzl laboux-
m \ continuously for about ten years er more.

Q" h con téc-»:in
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{3)

+(9) -That the “a';pplicants are hard worker o Honesty and
éincerety.had;algaya been eppreciated by their superiorx
8o - . ‘ L | |
(10) i;hat 'guzjing‘ the course ;of’ their e'r:ploymvant’ no ‘at".lvere.e
remark had ever been given to thems ’
(11} That.the Ministry of Home Affaire the Department of
' . -f’a:songel .and frainingu;'s \iida___théir letter Dated OuMe
| No. 014/2/86Estts (C) dated the 74 Jure, 1986
mmmnicated a policy’ with regard to recruil tment &

regulariaauon of casual workers emd pereons on daily

uages. .4 Cé‘f’y 4% ,aa/meaa A mered ‘K&émv‘ﬁ&,

iy .. AmmeryrvelNo 4

~ (12) That in the ,said office memorendum dated 7th June,1988
T the follouwing policy decisions were to be strictly fo-;
1lowed by all the Edminie trative Mnis tries/ Departmnl
8;5 Relevant extract of the same is repreduced belou.
" &11 the A’dminiatra'-tiw l'lgnist:ie;s/ Departments: skeds
should underteke a review of appointment of casual
. workers in the éfffices under their control on a timee
| ‘ : bound basia 80 that at the end of the preecribsd perid
B the following targets are aehieveda

ﬁa) A1 aligible cssual workere are adjustad agaimst

justified.
(b) The rest of the casual workers not covered by V(aé.
. ‘above and whose retention is considersd absolutely
:;mocessary and is in écoordance withthe guidelines are
. -paid emoluments étrietly in ecoordance with the guides
Qc) The remaining casual workers not covered by (a)
e, and (b) abpve are discharged ftom ser\uwe
(13 ) That a time limit of one ysar was fixed under the abov

- e

é memorandum with regard to Departmant of posts Daparh

won
2 he

mant M of Talas- eammnieet&ans uithin which the decie-

£

BIKERSIVIE L\\@« ; 8 sion with ragard tc their absorption on regular post/
5—:@@\\ diseharge from eerviee should be eoupleteth
< 2\

eon{:d.—-‘h
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\eﬁ :t w*‘oj‘:;‘f :;é?c':\\ memorandum, it wes the responsibility of the opposits
\_,. Lo

SORATI I
ef- "*‘*"‘“ko:‘;:vqua L e partjes to regularised the applicants on rsgular posts,
~'baw < QP v v

ST, -
ey ”"*" AS-5TE (L‘_(‘\S) That a number of regular vscancies in Group 'D' had

'LL e ’Sl“(“ “(b
Ve e *u:.m&&k Q‘tm;, . | o
/M o XM R S ey occured but the applicents were not regularieed an_pgwb
)uyg A, -—
ﬂJ—.A i ‘;4})&;&&71:—(\/\«
- 3‘”& N?'( %MMWNL such posts in utter disregard of the directions from B
AR W MLl it

& L 0N rvec oA AT
e, A A L G opfioafdw.  the Ministry of Home Affaire,

fhat ae thé applicants were not discharge from service)

within period of ons year aes prescribed in the above m

h A,L\é g WSt a,‘gc,uwﬁ(‘\ﬁ) That in addit:lon to the memorandum issued by Ministry
(£ D s uwto e
yorlei ke aploact i OFf Home referred suprs instructione were issuad under
‘-*\U-\“_..)C“‘U \,_)\.,—41’ ka../;l’ ( wAA_
RS Director General PiT letter No. 204/22/59...573 Ideted 48
[ SEVIN &AK_L( - \\Luwuu;/ AR
A, \uNLa\VCA\»w\"A _ 44-5-1989 according to which cesual labourers were eli
~’ - ’M\:\y,a’év \\~u. w)l,\“’.z\ﬁ.-}‘/w
S v Y obed eakty ible for absorption in class V oets provided they h
‘_._:z 'b: .y\\ z*h\wv(db\u\&sz \%g p I p p y

Yt Bt el u._,swwv.. had been recruited through employment exchange and remke

=

? Mvm“,x\ \M.Le- ka,f\v\"‘ﬁ' ’&rt—\,
%, ?kc-y«s.\ cloncloeT®arin dered & minimum of 2 years continuous service (at leag

NV Dedwa Kovans

240 days of eervice during each of two years ),

‘{\w\ww( ;,Ll’k* oo A
pugrEe W x\ (17) That the above instructions with regard to the absorpi-
A )

ng.v-*”“» ~ ' tion of casual laboure in regular classIV posts were &

Al | .
/\\ also applicable to part time cassual labours providedtly

-~

they had acquired experience of minimgm of 4 ysars caé
continuous service ee part timecasual labourse

(1‘8) That with regard to making recruitment to regular class

4€° 1V posts it wes mede clear by Director General P&Tz\ﬂ

Vide lstter No, 269/34/64.STE 1 datsd 15.9-1964, %hat recruis

ment to regular establishment from cutsiders may not b

be made till eligible cesual labours/Mazdoor and gart-

time casual labourers who are otherwise suitable are &

 available, |
~(19)‘ That the.tgp‘ lpp:Q: parties had assured the applicants
that their cases for regularisation was under consides

K e NU sl atio n of the Department and very shortly the order fe

T for reqularisation will be issueds .
T2 contdese L
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| )
(20) ' ;fhat.iﬁsﬁ;te of rspeatsd oral and written request/ rep-
" " resentations the oppi.. pérties have not regularised the
applicants services in spite of the facts) that they he
have continuously been working as part time cesudl la-

boure for more than 10 yearse -

(2‘!) That the nature of work of the applicants is the samea

as that of the regular workers but they are no£ paid b

the same sal‘#ry/’emluments which are being paeid to re-

o, : _ - guiar employees doing the s’aﬁe type of wrk. The appd-
L licents are thereby deprived of their due emoliments b
besed on the principles of equ.al wages ;l’og ecual wrk.

See Grounds for relief with legal pmvi&ioné’*!‘

-y

(1} éicédse tﬁe appvlicant:s are entitled for ébsorption
on regular permanent u; post of GmUpﬂ;b’; in terms ofk
the policy decisjone of the ﬁinf.stry of Home Affairs &
* , and the 1nst;uct;om issued by the b:lrectar Eanéml P&‘I
on the subject from time to tims,
(iiﬂ Because the post an which the applicanb_e are workis
ing still exists and the naturs of vac.anoy is permaness
“.('111) Be;aése tha applicants have éontinuously been wOrks
ing ss part time cesual workers since the date of their
engagement for more than ten yaars;
m(..'w) Baceuse the work and conduct of the applicanté aly
ways been goodand no adverse remerk had ever been glven
by their s_uperioreu.‘?
'(v)v Bacause the applicants possess the requisits qualfs
?iéation/’ experience for Group:;fv; poS e
“(‘viy) Beceuse the senjority list wes issued but tha epp-

licénts were not regularisedy

\ ‘ 6 Detesls of ﬁem_d.i,.es_ L’:Xbaus teds
A A% tedny e
- TN ‘ That the applicants had been pipresenting their
TEE=R N P = .
_. ANy czees for regularisation to th_a.,_t_iighe_r suthority Vide

the representations dated 18.3-1989, q0L8a0989 followsd
by the reminders dated 1.5-1989, 12-6- 19834 "Copies d&f
» n‘ vi '
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;‘“TQH A2 RS LUD\:\

‘ licants, Atrue copies of the reprasentations)\m being annexd

eerlier reprssantations are however not avéllwble with the app-

. Atz Sos o™

herewyith as an Ann exureNn. : 3

7«;-» mat,,ter, not p:sviously; filed er _péns!ing_ with any other muft,_&-’s

it

_ Tha matter of ragulat:leation wes M‘O* not filed in any

other court of lauwich are pending.
B-Reliefs Soughts~

;In‘vi'e’w of the facts mentioned in para 4 above thar app=
licents pray for the following reliefs s=

(1) This Hon'ble TribuBal may be plessed to direct te
opp. parties to issue order & of regularisation of the appli-
t;ants,f:em the dats of theii respective engagement in eerviece
ﬁs é part time _cas.ual laboura:.i

| "(jii-) That their seniority after raguiarisation from tid

the dats of their engégamnt as a part time cesual labours,

(111 ) That the opp, parties be directed to meke paymert
to the ""appf:léants equal to the pay draum by their counter pﬂ:
part on regu‘iar post in accordance with the ﬁr.’mciples of g~

~ uval péy for equal mrk;f;

% Prayer for interim reliefse

Mo praysr is 'madé;:
10- iiwa application is personally presented through counsel,

11-Particulare of Postal order filed in respect of the spplick-

ation featés

rxresterparva

Eﬁ"uumber of ostel order02 = 415735 .-
(11 ) Hame of the issuing Post orf‘ica#‘% (oust ”5'@"“-“

ol >N Aol _
(111} Date of 1ssuing of postal ordenin2eb GELLF 70
Tiv) Post OPPica at which paysblewmllldbelddd.

120 List of Enclosuress
e
Zan:
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N R TTIRLIIN VAN

I n AR v.,j..,,,%?" vﬁ»\- B .
' apm above working as a part time camal

. : labaurs in the office of = L ML, O
\ | _Ddsion - [ cxclerro

. 2)al s

1Y (74l
do hcrsby varify that the coneenh of parasuw U(axefk'.m;w ’

(e g2 (10,0548

bsliavsd to be true on legal advice and that w8 have not

our personal knouladga and parae

suppressed any material fact..
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| Seniority stt of Casnal IUDLUYCﬁq of REM> 'O'Divn, who are going

- to be appear in Group-D frcii EJHNWWW'WOD hell on 31-12-1988,

T A -

LRI BT S JET VPSR S R R

SL. No. Name of Casual Colluu,.J Ds *e of Daie of Remarks,
Labour & Office ‘ Dirth engage~ -
-where attached. o meys,
| p— ) —v"'-'----*"'-"'“-'--"3-—’-"""““*2\:""""""".""-'-""""""'-""‘."'.""'*"
i Shr;. Azed ALi,HROTKO  0C ~ 01-07-54 30-06-75-
2, Shri Surendra Tumr 1 oC 02-05-57 01-03-77
 Srivagtava,HR70 IKY ' -
3, Shri Gajraj Siugh,HEO LKO 00" 02-11-56 06-11~T8
4, Shri Vindesh Ouaubey¥» 0C 25-01-59 16-11~78
[II{O . R R ‘ i "
5, Shri Hamesh KUUﬂfY - o¢ 21-03-54 18~11-78
« Tiwari,HRO L0 s L
6+ Shri Ram Chamra, IR0 IKO 0C ' 20-11-80 21-11-78
7« Shri Paras Nath,HRO IKO ¥ 0C 01=09=57 21-12-78
8« Shri Shyam Surder ¢ .00 11-07-58 03%=01=~T79
Kushwaha, HE‘O KO - - .
9. Shrl Kunwar Bokadurx - .0C 15-11-54. 12701v79
Singh HEO LKO S SRR
10, Shri Famesji Kurmary . 00 05-10-56 07-02-79 -
Awasnhi HEKO '1X0 c L RN
11, Shri Rngesh Chamdra v oC 10-01-59 01-03-79" -
Tiwari,HRO IKO S ; , T
ﬁz,xShrl Bindra Prasad, - 00 150743 25-02-71
P? Cl.,HRO LKO - o - |
13. Shri Parasu Fam, 0 IKO 0C  06=12-53 09=05-79
14, Shri Chaidra Bheghain  °.0C 20-11-53  27-10-71.
Y "PTLOL.HRO TEKC ' L L
15. Shri Buresh Ohandra -0 10-07-61 11=07-79
Savitva,HRO IKO | i o o
16, Shri Jagamieth, 00 = 17-04-61 04-02-80
SRO Sultanpur . ' B S
17, Shri Ram dshrey, = ofe3 15-02-60 27-02-80
THO Shahganj =~ R ‘ B
18, Shri Kanm Hit,PT 0L, -~ 00° " 31-05-54. 01-01-75
19, Shyi Pradymn, Kamgr ,," SC - 05-06-62 29-06-81 .
SEO Jaunpnr - S - ‘ e
20, Shri Raj Kunar ' 0C 01-02-58 09-09-76
2T . Wenan,350 Paizabad L o .
21, Shri Rama NanG,?7.Cl.. 0C - 05-11-53 05~11~76
SFQ Barabanki - " .
22, Shri Baldeo 9inzh - 0C 01-07-57 04--C3-32
SROEhlmﬂmd. : - . wﬁw g -
OWC_"’”QA' *«\\L AN B0 8. .2/
| Zh
Q "8;\ C__\& WO‘
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51. Shri Yagesh Kumgz Singh 0C O1e04763 u—06-83
52, Shri Vinod® ’ﬁu%ﬁ} Ve rma 0c 07-01-65 18-06-83
LY Barabankil L L
534 Shri Ram Tej Dubey,S®0 Fzd, OC 12-01=59 18-11-33
54, .Shri - Chatdra Bhanu,5H0 Fzd, OC 12=12-59 18=11-83
55, Shri Ram dchal,SRQ Fzd. . .30 14=12-56 " 2121133
.56, Shri Fajendra 24,350 GuP 50 050362 22-11=83
7. Shri Raj Bali,SHO Fzd. 5¢ 20-12-57 23-11-83
58, Shri Suresh Yadav,<R0 JNP oC 04-04-65 25-11-83,
59 Shri Siya Fam,3RO Sul. . 0¢ 01-01-59 01-12-83 .
60, Shri Jeeterdra Kunar Verma 00  18-04—61 07-12-83
: ' HiO Luekhion - -
61, Shri Hrishikesh Misra oc 25-07-62 07-12-83 -
o HEO Luc kniow ‘ o
624 Shri Krishna Kunrr 8ingh - 00 03-04~63 07-12=83
~ HRO ILu ckiicw S
65 Shei Decin Ne 51, KO ‘1{0 0c 01-06-63 07=12~83.
64, Shri Siya Ram,HEO IKO. 0C - :01-05-65 07-12-83
65+ Shri Babu Lal-ITT,R0 IKO | SO 21~01-58 08-12-83
66,4 Shri Kashi Pd,HREC IX( ' 0oC N 21~11¢59 08-12—83
67« Shri Dinesh Kumax Uliéa.“ 0¢ 15-07-61 08—12-83 P
| HEO Twe kiow | ST S :
68, Shri Sheo Pal,HRFO LKQO 5C 20~07-58 13312383
69« Shri Roop Naraip Poidey - 0C 03-01-64 14~12-83
S ~ HKO Iuckrow - - R
70, $hri Nageshwar Slulkia,HEO ZKO 0OC 10-01-65 15=12-83
714 5hr1 Fam Deo,HFO IKO S0 07-08-59 171283
72+ Shri Udai Raj Mierp ,HRO LKO» OC‘\ 13-01-59 ‘?1512783V
73+ Shri Dwarika Pd.Shurla  ~ 0C 01-08~60 08-02-84
. SnO Suliappur - —
744 Shrl Mahesh Kunar Syivastava 0C 06=12-62 10-02-84
~ SRO sult ﬂnpu1 : '
75. Shri Ran Kalap,3F0 Sultenpur 0C 010160 = 14-42-84
764 Shri Kem Chandia Yadav,Pi. . 00 . 10-01-65 07-08-82
~ Mali,HKO IKO - T |
77« Sh¥i Mohd JHasan, HgO LKO 0C.  04-05-63 '24 10—86.
78. Shiri Mahesh Chan01a~li 3¢ 10-08-66 24-10~-86
HEO IKO e
) (
- e n \ TN —
v Sepior Supc rimiendent
.Cﬂj A\ \lehiq\ Ve, (0)D v1 Tuckiow
: IV



ANNEXURE 'R )

N .
- |

) . . . . . ,' } . 4
‘Copv of Department of Personnel and Training's C.M. ng?

No,Lg01k/2/86-1st(C), dateq the 7th June, 1968,

Subjecti-Recruitment of ¢asual workers and persons
on Daily wages ~ Review of palicy. .

L B I )

: The policy regerding engagement of casual workers
in Central Government (¥ ices has bezn reviewed by Geverns
zent kezping in view the judsenent orf the Suprems Court
Co LT aT o she-a2¢h Jomgry, 1902 in the irit Petitlon
filed by Shri fuwfinder ool ana ocacr Vo, lndion of Indig
and it has been decided to lay down tie following guiGeLilies”

“in the matter of recruitment of Casual workers on daily = -

wage basis 4 , , : .

-‘/ ’ . T ) . .
(1) Pergons on daily wages should not be
« " " recruited for work of regular nature,

’fii)' Racruitment of dally wagers may be made cnly
‘for work whlch is of cagual or seasonal or
intermittent nature or for work which is not
of full time nature, for, which regular posts,

. , cannot ne creabed,

. @ ’ .
(ii3)  Tha york nresently being dane by regular

rative Deparbrments concerncd for output
nd productlvity =0 that the work teing ¢ons
tiz: casugl workers cculd be enfrusted to
rogilor exmioyces, The Demrtrents'ray
O review the ncrms of stafZ for regular
aritged fnke—stens Lo gel thew revised, if

o

7 W

eI o ol PRI VIS B 4o}
e

o

t
‘

corsidered necessary. B
(iv) Whese the nature of york entrusted to the
o Cagunl gyorkers and regular employecs is the
‘Semr, thi casusl workers mey be paid st the
rate of 1/30th of the pay at the pmnisun of
: Tcarnesy allow~

(V) In ¢

} cases whzre Ui work done by a cacual
worker 1o Jdiffercnt fromt ho.work done by a
reguriar 2mnloyeo, the causal worker may oo

vaild only olm o minirvmvages netified by tle
“indstry of Labour or tiz State Gevernmont/
Unien Territory idministrstion, whichever is

Yo N . . . L2 - . T e
nigner, as tor the Minimam Wazes 4et, 1948,
Y . - . - trps g =
nowevoer, rrady payin

S a

dalll wag 2 practine
conlo ! anrroval of its
Pinenc il T
. . - :51_.“

' - 1 ~
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(vii) The pavwmeat Lo Lhe casual workers may OcC
restricted only to the davs on wihicn thay
catually norforn duty under tho Government

with a neid woskly 'Off7 as wentioned at (vi) \
above, Yoy wiil, however, inh additicn, be.

pald for o Iational ro11ﬂay, if it falls on
- _ o working day for the casual woriers.,
S o i//(viii) In cases where it is not possible to entrust
T e 1Lt dtons of work ncy belng handled by
the casun J v](pw.\. S to b C‘}:lSng 7"\{J‘ulzli"“

-

: performed throughout the yeur but cach type
¢ i S of. worlk doecs not justify a s2 DarLtD regulax
:  employec, o rultifuncticnal pOsu r2y be !
» created fov jaldlxn' those itoms of work with

- : . Lthe coneurrence of whe Ministry or rinance.

(x) The roguln ol

- ' ' staft, additicnszl regular posts may be
Y S created to the barest minimum necessary, with ,
L ' the concurrence of the hinnetry of Finance., ?Lf
(iz) - Where work of morc %than one tyrn is to be e
. {
l

isaticn of the services of the
cesual workors will ccntlnue to be governed
‘.‘-_‘/ i i ~..L"”("-1‘ Y Leoued L; ux"'.) \,Uarb- D
.0oment A vels regard, While considering-such .
' regulgrisation, a casual worker mav be given
relaxabion in the usper age limit oniy if at
vho Bime of initial receruibment as a casual
, o had nob crossed the vpper age
ligit for the rolevent post..

'j‘ : (xi) Ef a Doo a;cmenu'ﬁasts to muliz sny departurg
A : . from the gbove ‘wujdnlinﬂs, it should. obta
vl nriop concurrence of tho Ministry of
vl“ﬂnuc and the Departme nu or Personnel and
Training,

,ﬁ_l

o]

Al thy admirnistrative ”’DL:Erlc'/D>“th"“ ts s
'-ke a -revizy of aonointment oF casuql \OPF‘
:’=r thzir contrcl on » Tlime-bound bosis

’ s0
.’}o? tha proscrivod p rﬁ*f, the 2lloyging targe
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arz azdjusted
2xtent such resular
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(o) Phe poeet of the cpsunl worlers not coversd by “B\/
(a} above and whose retention is considered 7

mf clutoly nocussary nc ig in accordance with VQ :

tne guidelincs, are pa 1 emolurents bcrlctly

in. accordance witi the go ideling 15 A X

T . (¢) The remaining casual workers noi covercd by
L . o) dnd fT)? anove arc fllw-h arged from service.

The rolloying time limlt for complet:i.ng the review -

2 beon prcsm.-b i oin rogpeco of the various I-'Iini_stries/
, vavvmants f- o | : ,

Y i ‘ . '(‘h\ N 4';""‘39'*’3. Oﬂ T)ai—l-"«"ﬁ;vl'i LI I 2 yoarS

(’P) Dar ,%menu of“PmDmrt»v-m- — NS
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K . ' ' '(-\v:‘l(i *"39211%11%2;:/ D:' .F)J "‘.'. N . ) . '\"'I ) B _'j'f""‘

‘ RS Toodaesicy, 0 - 0 e hyear o Lo
(¢) ALl obbor iinictrics/ L Co
WA Departments/ Ol ices . e v DomONERS. . et

) AP h e . - \ o . .
| \%\%\j ‘ ‘Bach M»nlﬂ*“y shcald fuenish g cuxrcb y stat&.mmt .
7'\’ . Indicating, ths progress of ol roview in‘respuet.cr the ko
B ¥ L
)

- A\
N u'*t cy(propers ane 1) Attached/ 'uownmtﬂ offices unddr
: /\b(/ tren to the Departm:nt of Personnel aind Training in the
5 s p:.“__w g bt ,aoml Fi Tiret o oug rhorly return she b .
SN L Purnisiod to thig 'D;:fﬁ‘?ﬁ.mm by KRN r‘()" C\,%m w";""'f‘%’;, ' L
U S By etrmict and molic ucur C\S\‘I'V‘I'l"""' or *nQ ‘;fﬁidg_:,-;i_ DR
HE

. &, : K vi e HY
cline all iMinissics uo:\crwlcnt.,, it should Qe - w; Wa(. T

v %b “0*‘(‘ iz no meps engagement of czsual werkors [OR T
. A..,l,]..v.“.—"' ~!TC".J'.1'_".‘.' '_“, . __L‘.Il A n“Lurv, pa tjcul __._y a{f ar bx
'I‘.3<“rj..;;':'.‘r Q]ﬁ\':}‘;:-' o, BN ~|)(’1 2y d 1 |3 CC'\!A_L“ A.«O o u.Ca'l b—&-d‘l Cf"‘
_— CrLRCE soculd nieo noningho Ln orficer wio woul®serutinise . | e
el ungagernnt W onzhoand evary.castal womker. gnd tiwe 366 - e

"i\'" : ‘( "'y lg of L'du(‘ d- D,‘L‘L’r\, On‘ 1’]0 . T —

. Ministey | e e ‘,

R .&..nl. ;I‘J of Finance OtC. I reﬂuﬁutud to bril".g N
““" confents of this Cffice Mermorgndum to £ho rotice of all

Lhoowanointing muuwwlus vnder thiir respective ddminist- '
_ '".”".,,-,3‘,?01“.141\'01 i(\ 3Trict Ob% l\ru-hvv L'dS'“’ of I'.‘Ogll"onch .Ln ,
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. i ~ . The Director Postal Sarvicoa, . AN !

Lucknow Region,
LUCKNOY,

‘Throughs emﬂwwﬂ

Subjects Representation sgainst wrong fixntion of
seniority of the Part Time Casual Lebours
, . , in the seniority list prepared by SSRM'Q¢
.. ; * ' : Divi sion,Lucknow for Group~D racruitment
=8 - ~ Examination held on 31.12.1988,

Raspect?d Sirs-

Yo the below signed part-t;ma casual lshours
of Rms '0' Division,Lucknow and serving the Depattment
for the last 10 years beg to repressnt agpinst_tho
decision of Sr.Supdt.,RMS,'0' Division,Lucknow as
‘communicated to us vide hit letter no.B~-1/14C/PT/I1/
90 dated 1.4.1950 addressed to HRO,RMS'Q'Division,
Lucknow{copy gnblnsed for reacy tafe:enco);

The issue raprésahtad to”SSRN'D'Division‘Lucknou
vide our raoreaantation dated 18.3.88 follouod by
rnmindara deted 1:5.89,12.6.69,1.8. 89 1249, 89,21 12.89
and 26‘2390 ralate to delayed implamentatian of the
{.°  orders conteined in ADG(SPN) % the D.Ge,PiR,New Delhi
L - Commn.No.45/20/73-5PB~1 dated 20.10.84(copy enclosed
' ! ’/};l o for resdy reference). The said ordere of the DG has L%
L -(;;2/<§>” clear mention that effect thereof was to the given
3 o : with effect from the deste of issus of ths said order
i.e¢ 20,10.84 end the seniority list so prepared will .
ba appliceble to all Tecruitments initiated or to be
fn;tiatod after that date. This issue was further
tlarified by the PMG U.P.Circle,Lucknow vids his office

tter no.Rectt/R-39/0.1.1/85/5 deted 6.5.85(copy
enclosed for raady refaranca) The contant‘on of the

“SSRN 'ge Divisian,Lucknnu desired at and’ communicated
to us conf;rm (] dszarent vxau and has intands to
repar :
31 \1k,\agx:;Lx\ Prepare a aanio:ity list again ang ugain at the time

of each recruitment examination to be held sfter the

“C??:> C:ZTNN\fibb date of issus of the above mentioned order i.e.

.20’106840 ‘ . W Contd..

\Mw’

% wﬁ\m



| Ue,tharafoto,iarnbatly raquest you kindly
to review the decision of the SSRM *0' Division,
“Lucknou within the per¥ieu of the orders mentioned
o sove and epprise us of your worthy decieion at an
> . early date. It mey be added that m number of
R - 'vacencies in Group D Cadrs are lying vacant in .
the wnit of HRO RMS *0' Division,Lucknow but no
action is being taken since after December,1988
for ragularisation of full time/part time casual
, o labours in regulor Group~D Cadre inepite of the
BV B fect that such regularisation does not come within

tbo perview of the ban orders etc. on recruitment,

with high regards,

Yburs"faithfully, |

- - gﬁw \Mbr‘?
1. Amar h Panday

o YT B
,(; . 20 ( Binda *P:d:;f)
N ) : . - v @a\\m
L. ( Kali{ta\Praaad )
L ‘4.(RamHit),‘
j | o | , ‘ . : ‘Zn”ﬁy }Pa’)g;’&n%gﬂ,’“
. o | O\@ | - . .5 [ Om Prakash Pandey )
- ' - —_—
R ' P
% : - 6+ ( Chandra Bhushgn\ﬁ

Advence copy sent Direct.
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S IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD, @
P CIRCUIT BENCH, LUCKNOU.

| MISC.APPLICATION NO._M2 9 OF 1991, <
On behalf hespondents.
‘In _
b - ~ Case Mo.0.A.No,347 of 1.9‘_9,:0.' - |
_Qma;' Nath gqndgy__ & Others .‘.....‘..f..v.......“.‘3_5.__.........“Applicanu.
| torwue B
Union of India & Others .......a’...............‘.'..'..‘.‘..".v.‘.Raspondant's.

HEEHER

APPLICATION FOR CONDONATION OF DELAY

The reapondonta. respectfully teg to subnit as under i-
1o That the Counter-affidavit on If.:ehalf of the reapondaﬁts caul_d

not be filed within :tha. time allotted by the Hon'sle Tribunal

on acéo_unt of the fact that after ﬁcaipt of ‘the parawi‘sa B -

. N : ¥
comments from the respondents, the draft reply wes sent to the ‘

department for vetting.
That the approved Counter-affidavit has been received and is

being filed without any further loss of time.

That the delay in filing the Countereaffidavit fs bonafide and y
not dalibexjata and 1is lliable to be condoqed.

quRt:?mE,' it 1§ prayed that the qélay in 1ling the Counter-
affj,davig may be condoned_gnd the game may Vbe brought on record for

which the respondents shall ever remain grateful as in duty bound,

‘I;t:o.‘.‘kn?w.-. : )Q\Q’X -

Nateds VL?,QI‘ ~ (or.Dinesh Chandra)

 Counsel Por the Respondents,

A
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B .
L ' IN THE CENTRAL ADMINISTRATIVE TRIBUN&LAAT ALLAHABAD,
| ' CIRCUIT BENCH, LUCKNOW.
COUNTER-AFFIDAVIT QN BEHALF OF RESPONDENTS.
k\ ' | .
’%H I In
: 0+A.N0W34T7 of 1990 . ‘ ¢
]. mar Nath Paﬁdey & O'therso.....n...-.-...ﬁpplican'tS.
; Versus
b .
5 Union of India & OtherSececacesesseeses Respondents.
S »
% AR
vv‘(‘”' .L i,loooouaaR'obcgo'aR%?l;?%‘.:opoeocoGoooﬂoa’ged abou'h

'Q:SQ.DQOOOclyeaI‘S’ S(S.ﬁ‘.(‘)f %o%o%‘?\%’o—?%odoc.oc

Senior Superintendent, R.M.Sﬂ;g' Division, Lucknow do

Py

hereby solemnly aﬁfirm and state as under :-'

€
i
1

Te That the deponent has read the application filed
by Bhri Amar Nath Pandey and others and has understood
the contents thereof.

2 That ﬁhe deponent is well conversant with the facts

_éf the case deposed hereinafter and is filing this Counter-

Affidavit on behalf of Respondénts No.7 and 2 also.

3 That the contents of paras 1 to 3 of the applicag'

‘ ’
: Yion need no comments, :
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44 That in réply to péra 4(1), it is stated thatlthe
applicants were engaged aé part time casual labour for
“doing work of casual nature. They wefe neifher engaged
= E against any regular posts nor they were deployed for
doing work of regular nature.
5. That the contents of paras 4(2) to 4(4) are
* admitted. | | |
| e That in reply to para 4(5), it'is stated that the
épplicant, Shﬁi Amar Nath Pandey Waé-engaged as paff time

SWlen
casual labour d=the—gffice—s4% the Senior Superintendent,

R.M.8.'0'Division, Lucknow on 31-1-80 and Shri Chandra

Bhushan was engaged on 27;10—71;

Ta That in reply to para 4(6), it is admitted that
“&' | the seniority list filed as Annexure No.1 with the apﬁli—
éafion was issued by the Sénior Superintendent,R,M,S.’O{

division, Lucknow. But the said seniority list contained

the names of casual labour who wefe going to appear in
Group B" Recruitment Examinatidn held on 31—12—1988.
Seperate seniority list is issued at the time of each
Recrﬁitmeni Examination for Group"D" posts as the seniority
of the casual labour keeps changing as new candidates

who are eligible for the test are brought in and the

- names of the candidates who had been appointed on Group'D"

e dlok g

posts as a result of previous examination declaired,

'

(;ZLWThese seniority 1list are not prepared for the purpose

Oontdee3/~
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of Tegularisation of casual labour on Group"D" postis.

|
§ 8e That the contents of paras 4(7) to 4(10) are
? admitied, | \
N 9.  That the contgnis of paras 4(11) aﬁﬂ 3(12) need no
}eomments.

i

10  That the contents of para 4813) need no comments,

11, That in reply %o para 4(14), it is stated that the
| applicants were not discharged as their retention as
casual labouré was considered necessary but they could not
be regularised on Group"D" posts as they did not fulfil
the conditions for regularisation. Appointment to Group"d"
vacancies is done- ag per recruitment rules.
124 ?haf in reply to para.4(15), it is stated that the
w(,é o apﬁlicants had appeared in the test for absorpﬁion in
Group"D” posts but they diq’not paés the written test and
therefore,thz%;could not Eg regularised on the same.
13 That no comments can be furnished on the contents
of para 4(16) ag the letter No.284/22/89.3TB dt.54~5f1989
‘issueé by the Director Generel Post & Telegraphs referred
to in the answering péragraph is not readily available

and the applicants have not filed a copy of the sane.

144 That the contents of para 4(17) need no comments,
15,  That in reply %o para 4(18), it is stated that mo
recruitment to regular Group"D" posts has been made from

<:Z:jhe open. market if suitable casual/part time casual

Col’l"ﬁd. 34'/“'
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- labours are available,
16, That the contents of para % (18;A) need no
N | comment s,
17, That in Teply to para 4 (18-B), it is admitted
that ¥ casual labourers from serial 1‘410.2,‘,1:0. 5, 7 to 11-.
and 13 of the Seniority List which has been filed by the
applicants as Annexure 7 have been regularised in Gropp
"DY posts but all of them stand senior to the applieants
in the Seniority List:. The applicants name is at serial
" Wo.14 and 50 in the séniority J.isti'. It is further
submitted that éeniority in sérvice is not the only
consideration for I‘egu.larisatibnﬁ. A casual labour is
/(rﬁ Vj ‘also reguired to éualify in the literacy test?.‘. ,
18. That the contents of para 4 v(1c)l’)» are denied?;’ No
assurance was given to the applicants that their regularii
sétion is under consideration of the departmentéi Howeve.rl;-
the appointment on Group "D" vacancies will. continue to

be governed by the Recruitment rules.

19, That in reply to para b (20), it is stated that

the services of the applicents will be regularised in
accordance with the provisions of Recruitment Pules for

CX\Gmup "D" post's.

Contd...5/-
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20, That in reply to para 4 '(21), it is stated that

the casual labourers on ~whom Temporary Status has been

S ) 5 ’
> conferred under the above Scheme will now be paid wages
‘f in accordance with the said .Scheme;.‘
29, That comments on "Grounds for relief with legal
; ' provisions " contained in para 5 of the application ¥ are
o fumished below in seriatum =
3 5(1) s- Admitted.
3_ 5(ii) - The applicants are part time casual
‘] B | labours who are deployed to perform add
o | jobs of casual nature, They are not employ-

ed on vacant regular Group "D" posts;'
; 5(1i1) s~ Adnitted,

5(iv) $- Admitted.
S(v)' s~ The applicants will be regularised/appoint-
ed on" Group "D'" posts in accordance with the

.
L1

Recruitment PRules for Group "D" posts.

5(vi) 5- The. seniority List referred to in the pars

is with regard to those Casual Labourers of

Q\ ‘ R.M.S.‘O‘r Division who Were going to appear

- e

i ' » » | Cﬁnt@:.. 06/“‘
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in Group"D" Recruitment Examination held on
31-12-1988. It was not the Seniority List

for the purpose of regularisation of casual

x)_ labourers on Group"D" posts.
22, That the contents of paras 6 and 7 need no comments.
23, That in view of the submissions made in the above

"‘ N ! . ﬁ
| paragraphs the relief sought for in para 8 of the appli-

| cation is not admigsible. The application lacks merit
and is liable to be dismissed with Costs.

, 24, That the contents of paras 9 to 12 need no comments.
caosken o Bamee miv o 3 '

2 ) 0 ﬁ 4
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Depon@t.

~: VERIFICATION :-

e, ¢ ' s ? mrm« pos I, the above named deponant do hereby verify that

7]* e~ & . N
. }the contents of paras |43 of this affidavit aze

true to my personnal knowledge and those of paras ‘t&l%
are believed by me to be true based on reco:rds._and as per
legal ad,\fj_se of my Qounée]., | That nothing material facts
has been concealed end no part of it is false, so help me

God.’

:‘aﬂ, 19

“ Signed and verified this the Q 2 ﬂq day oi‘q%
within the court compound at Lucknow.
Luckno we | X %

: (Deponent. ) | -
Dateds ja ')q - .
' [ I identify the deponan'b who signed

before me.

1>
}dvo cate ;




R
SFENAT %ﬁwm | wgiaq @
(Tyadarz) o wmwml» - |
sfyardr [iwre«z] | Sed -t ) a‘ﬂaaa““

.o o e | & (srftareE)

Aewe P Q7 e ). (l«aatgfk La v b, (afrardt Reardee)
Fo gaaaaqtct\ %47 aq l4qs Bt &Y aro | 28 So

FaX ford gegar § arad e § l )W\c dans Ln

,\j Q L/w "ew S(&.:“ ; ("""441 ?ﬁﬁﬁ'
................................................... '.................................... qg}zq
val;h-u-u» geFFT

—— @ woAr anie fAagaa w@ sfaar(geur) swa § o Gy dan
i | § g8 gagamt § awita gl @ AT WA IS A N FY
Pl quel 9 aEmadg 7 qrAcaT &% a1 71 se aifes 53 a e
P ar gt @e & fent mikt sd o zoar agw &3 @ gegAn
T gRaTE 1At aan aunte  fawud garh i # g ar sl
1] geaer & aifae #3 o adis &R gegan 9a1d a1 #1§ <o
D aat w2 an gt fauet (sdsEE) &1 oifew fear gar
© P g A1 gAR geanaT a3 (Iq@St) EiT § 9 ar gw fagaa
P s—awta wEiR@ g w1 N A W wiFaig) gHE) avan
eaie1T § IR g § ag A TSI FEAT § @ g AT 9¢ eqg
a1 fedt o GOFIX €1 AFAT EAT AT GEFUT HIW GRET
TH T AR fawrs gaar gt mar § saw fasdnd R aww
qT ag’t gmr gafag ag sswwaww fee fam HIW ?3 HIT wwd

qT HIA AR |

L L
\ L - FH'&* P WECOr ses0eey o
‘B - w/ h g Senior Qupe ‘in‘ehdent .
) 'orf SF.?F?}‘. ) oo’o ooe On 60 '
ata’t | (“a‘g) e0e 904 S0 sses soe ooogn'“'} (qargk m s oo 232%&'91

fzﬂiq;o.. soe eos sesi eee oo S8t ees coo '"ﬂ@m AN A GF! te fo

*

e
——

sas oes

ql’q maTaﬂ']"' eI smEs aees  sess  ass PTYYY
g%IAT A. s .
AT _gFAFHT -

T




N

Before the Central Administrative Tribunal Circult Bench
Lucknow go3 ’

0

| | | 0.A.NC.347 of 1990
j* | ) F.F. 14-11-1991

N
_..\Y

Amar Nath Pandey and Others ..e.eeee...Applicants.
; ' Versus

Union of India and OtherS .e.eeec...e...ReSpondents.,

: 3= ;
Re joinder &Ffiéavit on Behalf of Applicants No. Ip¢

No.2 - | ,j‘

I, amar Nath Pandey aged about 34 years son of Sri Ram

R P, .

- | Yagya Pandey resident of 554 Kha/124, Kuryana Alambagh, Lucknow

do hereby solemnly affirm and state on oath as under ;
| 1. That %L:ieponent named above, is the applicant No.1l
D and has also been authorised by the applicant No.2
Sri Chandfa Bhushan to file and sign\the rejoinder

. affidavit on his behalf.

[ /\05
vjﬁ\a‘?“\ 2. That the deponent has read$ the contents of the
P! f, : ‘ v |
; ; counter affidavit filed by Shri R.K. Rastogi, Senior
Super_intendent R.M.S. 'O' Division Lucknow and has
0 P
,@M 479;%}7 understood the contents thereofk. .
ﬁ) ‘;. T3, That the contents of paras 1 to 3 of the counter affid-
2 o o e
//\-’ \ avit need no comments.
\\/\\x\ A - : o
{ '“ .
! 4. That 4n—the re joinder to the contents of para 4 of the

counter affidav:Lt it is submitted that the applicants w
kY

were appomted as part time casual labour ané have

‘been working, as such without any mterruptiom for the

COntdo see o2
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6.

'70
%

7y

2.

last 10 to 20 years. They have assuiued the status of
worker for all purposes. The contents of para 4(1) of the

application are reiterated.

That the contents of paras 5 of the counter affidavit
need no comments and the contents of para 4(2) to4(4) of

the application are reiterated.

That with rejoinder to the contents of para 6 of the
counter affidavit it is submitted that by typing mistake
the month of engagement of applicant No.2 Shri Chandra
Bhushan has wrongly been mentioned the correct date of
appointmeﬁt of the applicant No.l is 31-1-1980, and

-
applicant No.2 is 29=10-1971.

That with reference to the contents of para 7 of ;he
counter affidavit it is submitted that there is nag::ffif§
provision for é test for regularisation. The regularisa=-
tion is claimed on the basis of the fact that the
petitioners have been wroking ds casual labour for the
last 10 to 20 years without being regularised on Group

'p' posts. The contents of para 4(6) of the application
are reiterated. ' "

That the contents of para 8, 9, and 10 of the counter
affidavit need no comments and the contents of para 4(7)

to 4(13) of the application are reiterated.

That with rejoinder to the contents of para 11 of the
counter affidavit it is submitted that the applicants

>are'fully coverea by the conditions of the recruitment

rules for regularisatien as per direction issued by the

department of personnel and Trainings O.M. N03;49014/2/80

Estt(c) dated 7th June, 1988 contained in an (Annexure 2,
contdecee3
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10.

1.10 M

12.

13.

14.

15.

3e°

to the applicatlon and also interms of directions issued by
the Directorate Post & Telegraph Department regarding
absorpelon of part time casual labour centained in an
(annexure 4) to the applicatien. The contents of para 4(4)

of the application are reiterated.

That with rejoinder tovthe contents of para 12 of the
counter,affidavit, it is submitted that no written test is
prescribed for the regularisation of part time casual laboﬁr.
The absorption/regularisation in Group ‘D' posts should be

in accordance with the seniority,ﬁist_égge___g:l_to the

application. The contents of para 4(15) of the application

are reiterated.

That with reference to the contents of para 13 of the counter
affidavit it is submiﬁted that the letter referred to in
para 4(16) has been issued by the department of the
reSpondehts and should be available with them. The contents

of para 4(16) of the application are reiterated.

That the cohtents of para 14 of the counter affidavit-

neeo no comments and the contents of para 4{17) of the
{

R "\ijgépplication are reiterated.
P - |
That the contents of para 15 of the counter affidavit

are denied and the contents of para 4(18) of the application

are reiterated as correct. ' p

" That the contents of para 16 of the ceunter affidavit need

no comments and the contents of para 4(18-a) of the

application are reiterated.

That with regard to the contents of para 17 of the counter
affldav1t it is submitted that the casual labourers from

serial No.2 toti: 7 to 11 and 13 of the seniority list
(annexure No.LD 4to the application) have been regularised

C@ntdo oe -4
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18.

19.

4, ’

in Group 'D' Posts though all of them are senior to the
applicant No.l but all of them are junior to the afplicant

No.2. It is Yehemently denied that seniority is fot the only-

consideration for regularisation of a casual labour. As a

matter of fact seniority is the only consideration for

regularisation. It is admitted by the app.parties in their -
statement that casual labourers at serial No. 2 to 5, 7 to 11
and 13 were regulariged as théy were senior to the applicants

Accordingly the appliéants should also be regularised

.accérding to the seniocrity list and the contents of para 4

(18-B) of the-application-are refterated.

That the contents of para.18 of the counter affidavit are

denied and the contents of para 4 (19) of the application

are reiterated as correct.

v

That with regard to the contents of para 19 of the counter
affidavit it is stated that the services of the applicants

should be regularised according to the direction issued by

ggthe department of personmel and Trainings 0.M.N0.49014/2/86-

Estt.(c) dated 7th June, 1988 and also from letter No.260/
142/75-5 .T+B.I -Gated 20-2-1976 from D.G.P.&T. which are
contained in an Annexures 2 & 4 to the appliéation. The

contents of para 4(20) of the application are reiterated.

That the contents of para 20 of the counter affidavit are
not admitted. The contents of para 4 (21) of the applica-

tion are reiterated.

}That comments on the contents of para 21 of the counter

affidavit are furnished as under :

5(i) = need no comments |
contQeeed
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5(ii) = the contents of para S(ii) are reiterated. it is
further submitted that the applicants are part time
casual labours presently renamed as casual labours
and working on the post for the last 10 to 20 years
and nature‘of vacancy is permanent. |

5(iii)= Need no comments.

5(iv) = Weed no comments.

5(v) = The services of the applicants should be reéularised

according to the directions issued by the Department
of Personnel and Training and letéer from D. ﬁF P T.
(Annexures 2 & 4) to the application and the contents
of para 5(v) of the application are reiterated.

5(vi) = That it is also the seniority list for the purposes
of regularisation of aasual labours on Group ‘Db’
posts and the contents of para 5(vi) of the

application are reiterated.

\ @éggﬂ' |
JKQA 20, That the contents of para 22 of the counter affidavit need
; no comments. The contents of paras 6 & 7 of the application
; are reiterated.
i , ,
E 21; That the contents of para 23 of the counter affidavit are
é denied and the contents of para 8 of the application are
j reiterated.
“ 22, That the contents of para 24 of the counter affidav1t need
[ no comments. The contents of paras 9 to 12 of the applica-
; tion are reiterated.
f IR =TT U
Lucknow Deponent

pated:s \2-li—4|

A\-

contdee.b
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"Verificéation

I, the above naméd deponent do hereby verify that the
contents of paraslﬁﬁagfof this affidavit are true to my
personal knowledge and those of paras_ are believed by
me to be true based on records and és per legal advise of my

counsel that nothing material facts has been concealed and no

part of it is false, so help me God.

"Signed and Verified this the quﬁ day

of November 1991 within the court compound at Lucknow.

SR ST, BT~
Lﬁcknow vDéponent.
Dated: 19— W—\aA|
T

I identify the deponent who has
signed before me.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH

LUCKNOW. | o |
™. ¢ "73”/ﬁa,
MISC, APPLN, No. 90(L)

1= Amar Nath Pandey, son &f shri Ram YagyénPand@y
r/é%$@# 554Kha/124, Kuryasna Alambagh, Lucknow,
2« Chandra Bhushan son of shri vafang Bihari r/o house

No, 3 Haider canal golony Latouch@ Road,. Lucknow.

Applicants.
IN RE: |
Amar Néth Pandey and éthefs ---------- Applicants,
| Versus , 'f\l
Union of India and others,~-==—aowa- Opp@éite Parties,

Fo Fo 7=1-1991,
==APPLICATION FOR_AMENDMENT.

B O B A WS W B W PRt T B TR SRR AENT G [T (R QSR b G pu w4 S BT R VS T W e s

The spplicents nemed above beg to submit as under:~
1= That the applicants filed an application for the regularize
aﬁvﬁ(je“%K\K\ngt’ ~ ion of their services and at the time of admission Hon'bl

—" Tribunal was pleased to direct the applicants to specify

some pre-existing instructions which were issued by the
Department from time to times

;; o 2= That in the circumstances menfibm@d supra the applicants
(;2 J~}8 )/ may kihdly be permitted to amendthe above noted application

é%&fi | in the following mannerp. .
////(//{Ze' ' A= That after the para '4(18)'of the application,
' new para 4(18)A may be permitted to be added,

14(18)A~ That as regards the absorption of part-time casual

" labourers (Mazdoors) to regular establishment instuctions

contd,.on page =2~

»
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‘had already been issued by the Directorate Post and Tele-
graph Department under the head of absofption of casﬁal .
labourers. At true copy of the lettersNo. 260/142/75-STB/
dt. 20-2-76 from D, G. P.&T. in which vaeious letters

_ issued fro-m time to time regarding the regularization
v |

/ are mentioned is annexed herewith as an Annexure No, 4_
to the application. |
B~ That after the para '4(18)' of the application,
new para 4(18)B may be permitted to be added. ‘
*4(18)B- That the following p@rsomé who are}juniar to
applicant No. 2kave been regularised in Gf@up'D'@
1= Surendfa Kumar Srivastava. |
~ 2- Vindesh Chaubey.
3- Ramesh Kumar Tewari»
4= Paras Néth, | |
5- Shyam: Sunder Kgshwaha‘: -
| 6- Kunwar Bahadur Singh.
A

7- Ramesh Kumar Awasthi,

8= Rajesh Chandra Tewafi.

9=~ Parasu Ramg

| Wherefore, it is most tespectfully

préfeﬁ that this Hon'ble court may be'pleaéed to permit
the épplicamtsvto amend the application in the manner
stated above andmayvkiédly pass suchAother 6rderjwhich
this Hon;ble Court may deem fit and proper in the cir-

cumstanced of the case,

| |  LUCKNOW. APPLICANTS,
' - ’ oy’ ' W\V
6ﬁ?ﬁ1;6“i\\«)&}§§\ o 1= DR
— DATED: | V5 Y | > =TSSR
= < o ~ VERIFICATION [N

Ve, the above naméd applicants do hereby verify that the
contents of paras1 and 2 of this application are true to
their knowledge. No parf of it is false. The annexureNo.

4 has been compared end nothing material has beWﬁLCOQCéal_

contd.-3= . -
. BN /~‘
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ed, So help me GOD,
| , |3 |
Signed and verified this on -~~bt-=- day of December,

1990, at the civil court compound Lucknow.

- LUCKNOW. . - APPLICANTS.
DATED: i+ 2o , 1= Wl C{Q\S"(q
e

| mﬁﬂxw \\\ebx\. . .

'
. b
t
;
i
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a¢commoddtlon 18 oﬂ‘crcdlallonud to him thatheis not
interested in Government accommaodation, will for the
purpose of paragraph 1 abuve, be deemed not to have
submitted the application.

4, Thése orders will remain in force upto Slst
December, 1978 unless revised carlicr.

5. This jssues with the concurrence of the
[inistry of Finance vide their U.O. No. 1406 (W&E)]
atud 20,2: 1976 . (R. 111f5 (E)ﬂ)

‘ Abso'r'ptmn of casual labourers

Copy of lctter No. 260/142/75 S'IB ldt
0276fromDG P&T ‘

Variouy mstrucuons for absorpuon of casual

}maz.donrs and patt—tlrm, casual mazdoors have been -
- issued from time to time by the Directorate, Instances

have come to notice that these instructions have not
" been interpreted correctly and as a result of this they

are not being implemented  properly. A summary of
.various relaxation lSSqu so far for absorption of casual

mazdoobrs and part-time casual mazdoors ,are repro-.
. duced below for _guidance and necessary action

‘According to- the. instructions contained in this

oftice letter No, 204/22/69-STB 1 ddted. 14.5.69, casual ’

mazdoors are eligible” for absorption”in reg,ular class'.
IV posts proyided they have been rccruxted -through
employement ‘exchaniys and rendered a minimum of -
two’ years confinuous service (al least 240 days of
service during cach of two yecars). The casual maz-
- doors have also been given age concession for absorption
- vide this office letters No. 204/11/61/STB “dated 25-3-61
and 9-10-61 which inter-alia provide that the period:
spent by casual mazdoors including stgetch of 6 months,

~may be taken into accountTor the purpose ol age” cor-

essions granted 10 casual mazddors ™ for ‘ﬂ)\orpuon to
regular class' 1V cadre have been exiended to” casual
mazdoors for their appointment as Linemen also vide
thls office letter No. 18-25/67-NCG dated 21.1.1974.

" As regards the absorption of mru_(nm carual
mvdoorm to régular estadlishments, “orders havebeen -

25.4.69 which inter-alia provide that part-time casual
mazdoors are also ‘eligible for absorption to regular
Lstabllshments if they have acquired experience of a
minimum of {pur yearg continuons service as pari-time
casual labour i n Ihe office]esiablisnment 16 which  they
wcrc appeinted through employment u,changc

The condlllon of nomination from . l‘mploymcnt
-,hxch.mge was reviewed in 1973 and it was decided in
onsultation with D.G. E&T and orders were issued
/ide this office letter No. 260-21/68-STB | dated 22-8-73
that casual mazdoors appointed without nomnmuon
through Ermployment Exchanges upto 31-7-73 “may be
“considered for repular establishment and casual maz-
“doors .recruited after 31-7-73 without nomination
through employment exchange may be dispensed with,
_ The above concession has ulso been extended 1o afl part

time casval labourersjmazdoors vide thns office letter
No. 269/105/73- STBI dated 6.4. 1974

112

[ .
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. stafT ag (b) who are already _on Tegufir cstublishment
15 TOF consiTEration to fust calgeory. So also the casual

issued vide this office letter No. 160-25/66-SPB 1" dated

..JEM%)V‘Qrk r
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Whnfe nmkmg recruitment (o n_gu ar C s&?\f
establishment, it has been made clear wide this te
letter No. 269/14/61 -STB 1 duted 15:9-64 that recruit-
ment to regular establishment from oulsiders may not
be made Gl cligible casual labourers/imazdoors and
part-time casual labourers who arc otherwise suitable,
are availuble as mentioned earlierin para 2, 3 and 4
above. if such casual mazdvors and  part-time casual
mazdoors, eligible for absorption arc not available
then only recruitment may be made as per provisions

‘of this office letter No. 45-13/72-SPN I(P) dated 29-6-73 ,}'

which inter-alia provide that the recFUiment 1y be
made in the following orders of preference :—

[a) Boy Peon (ngw dying cadie),
“H(b) Non-Test Category Class 1V. -
(6) Extra Departmental Agenls.
) Casu nl l_abourus
(Fl‘part ume wsual laboumrq
) «.(T) Outsiders. Tthngh employment cxchdnz,es

Obviously; ™ the inclusion” of not-le

abotrcrs and ~ part-time casual labdurers mentioned

at (d)-and (e) above refer o those who are not ehg,lblc (

as per para 2,3 and 4 above.

However, some insiructions were jssued v1dc this
office letter No. 45/25/73-SPB 1 duted 24.6.74 which
fwmter-alia provide that-the services of casual labourers
who have notinitially been receuited through employ-
ment exchange and.have not compieted two - years
of service on 30,11.73 may be dispensed forthwith and,
‘resyltant vacancies may be got filled by suvitable can-
didates sponsored by the Employment Exchange. It
has, however, been clarificd vide our leiter No.
269/95/74-STB dated 23.9.74 1hat these tnstructions
do not supersede qur instructions issued: vtde letler
No. 260/21j68-STB { dated 22.8.73 wicrcin some
- special refaxation hyve been given to casual mazdoors
-in repard to their nomination through employment
exchange. In short those casual mazdoors who were
employed before 31-7-73 and are continuing  thereafter
will not be disglialified for consideration on  the plea
of their not being sponsored by tiw Employment Tx-
“change. (R H1/39 (15) i e

s e s

P/F'—m . .
L GCS. (RP) Rules, 1973~ Revised Pay*

1Scale of Yard Foreman-in-charge, Yard’
Foreman, Sign Writer, Packer and Maz-
door in the Store organisation,

Letter No. 1/8/74-PAP (Pt-1) dated
3.4.1976. C

Fam directed to invite a reference to this office
letter No. 1-3/73-PAP dalted 7.12.73 forwarding the
Notification No. G.S.R. 499 (E) dated 131th November,
1973 of the Government of India, Ministry of Fi-
nance (Department of Expeaditure) published in the
uazcnc,oflndm Extra-ordinary No. 273 dated 13tk

\g

* June 1976
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Before the Central Administrative Tribunal Circuit

Bench, at Lucknow.
M. P No. 664 [0 (1

0. 8. Moo 377 of 1390 (1)

]

/ E - Amar Nath Pandey & OLherS ...ee ees Applicants.
Versus
Union of India & others .....I. eee Opp. parties,

Application_ far _Bermission to flll the_application

~Jointly.

The applicants beg to submit as under :-;
ro 1. That the ~applicamt:s are working as a part time casual
workers in thedepartment of R,M,S, and are ef fected by
the Policy of the Gov ernﬁxant of India rejarding the
recruitment of casual workers and persons on daily wages
( Review of Policy ) aqd reqularisation of‘ i:he casual

workers working on as a pat time casual worker for the

< 1.t several years,
S; It is therefore prayed that this Hon'ble £awsk Tribunal
:\v\\ﬂlqﬂ .
: may kindly be pleased to permit the appli eents to f’ila the
claim petition jointly. RN ‘7/05
; .. Lucknow
| datd 10,1990, Cpumsef Appu cant s,
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CENTRAL ADMINISIRATIVE TRIBUNAL, LUCKNOW BENCH

i

LUCKNOW

Review Application No, 510 of 92
' In

0.4, No. 347 of 1990

-
| %%

- Amar Nath Pandey S Applicant
versus

Union of India & others Respondents.

Hon, Mr, Justice U.C.Srivastava, V&
Hon, Mr,A.B. Gorthi, Adm, Member,

(Hon., Mr,Justice U.C.Srivastava, V.C.)

This review applicatior/is directed against
our judgment and o};der dated 16,4.,92.The case was
6 heerd—eng disposed of uPon.hearing the counsel for
the parties.The scope of review application is limited
and a person.dissﬂatisfie:ad from a judgment can always
approach superior couft; . We have taken intgéonsideration

~all the relevant facts including 10 yvears work and
the non participation of applicant in written examination-
There is no error of law apparent on the face of

the record, as such review application is rejected,
Adm, Memier, Vice Chairmman,
Lucknow:Dateds 525/9’(7 2
Shakeel/ : ‘ |



i
v In the Hon'ble Central administrative Tribuml
~ ab allahabad, Circuit Bench, Luckmw
: " iisc. { Review) Application Ib..5.L9. of 1992
/ L g
'%
1~ Am&r fath Pandey 5/0 Sri Ham Yagya Pandey
R/o G/o, sri Lurga Prasad Khare 554 kha/ 124,
N {uryama Alambagh, Lucknow. |
‘ 2- chandre Bhushan 5/0 Sri Mevrang Behari R/ of House
* .
t lo. 3, Haider Uaml Colony Latouche Road, Luckrow.
}
i .
a ««s &pplicants
| In re
- 0.4, M. 347/19%0 |
4 ‘ Amar ath Pandey and amther .... Pefitioners
y Versus
Union of India & others .+ .. Respondents
‘Review application under section 22(3) (f)
of Adninistrative Tribuml Act, 1985 read
. , with rule 17 of Uentral Adninsstrative
' w&\”\‘/ Tribaml ( Procedure) Rules, 1987,
& \)\),)\ .
;m&? S
e The above somr mamed applicants most respectfully

‘91(929 Lsubnitx as under :-

1- That as submitted by the applicants in their

petition and it's amendments application_ the respondents

~-grgaged  applicant m.l in the year 1980 and applicant
0.2 in the year 1971 as casual labour in the office

. . - . =TI VBTV D ol e w0
of Semior Superintendent R.i.S. '0" Division Luckiow.




o
R
oo

_?..
2m that the applicants were engaged by the
respondents on the basis of selection from the light of
candicates furnished by {,n eny nloyment evcnrf'~ FEREKIER

Liuckrow on the reoulsition of the department.

3= That by verbue of the instruc tiong for
obsorption of mums casual babours in Group 'D' posts:
issied by D=4, P & T in their letter m. 280/142/95- »TRI

3
£ a3

[~n ol
l,_....l

which 1g in

[op]

PR R B S W y M e ey o2
dated «&0-2-76 . Copy o he case Ti

|

an Annexure .4 annexed to the ame 1rumn+. applicatio

=

l}
ro
DA

Sl

bod 17-12-199. The applicants were entitled fo:

e}
o

4

kY

Tegularigation in (woan "% posts on the basig of
' \ow*rl— ‘WLVNB"”‘ MM .

prescribed which the applicants completed and the seniox

) A B

£ ag casual | DOLLI”F'”” ' onthe

4

1.1
ooe

¥

any exanimmtion.

o .

b= That the respondents wromgly submitied Vin
their counter affidavit that it was necessary for the
applicants to pass the c*’amtztuon and they were mt

regularised befause they did mt pass the examimiion

That according to the instructions contained in U.Je,

p . .2&?%””{“‘&%4.
™ 0 ; y - £ e ey g A L R N AP
P.&e T letver dt. . “30"2'26-:5 the paseing of the examimtion
for absorption in U.l" - gerviee 1s compulsory oniy

in the case of thosecasual labourers who are mb

s ..,
U

recrulted

applicants were reeruited throush emplo
this condition is m% applicable for

T

inthe regular service.Ng

5~ That ag aforesaid the regularigation ol tie

o . Cm L Aemamd am Ehed T ne e
appli 6231 ﬂt g id DL Q8 ‘J@}l’l(‘.l. oh Lheir DasgllE tag
. 5 ’

o
i3
ol
ot
jo
o
=
-t
o)
=
&)
[
.
"
e
o 1»
}.,.,, o4
"“u
]
@)
-3
o
t-—l
\‘“‘\
b
e
O
b
~

cyxamimation but they

. . 2y T " - v Lo wmoy Ty
repularigation in the regular service ol e TENCETIIH
coul :



g

~proper in the cir

a mimmun period of 2 years conbtinued service as

casual labourers.
G~ That as evident from the record and already
adnitted by the respondents the applicarts have rendered

vears comtlﬂu ed gervice as casual labonrers

P

e S e et C e delo mamenip ooy = . B Ll ad (R
regularisation in the regular service without passinz
any examination.

y Miag 4 e L] RS R avram ke Y v s 1 i
7= That this specific point has probably becn lost

right of in considering the above mwied pebii sion and

in passimg the orders dated 16~4-1992 thereof. -

[SYI » Ll 4 vk araat AF w1 abe S .
8~ That 1n the interest of Justice it is necessary

: I Il om N s SO M B A =~ 1G60<¢ - o A A N
that the orders dgbed 16 -4-1992 passed by this JOJ‘LLF

TﬁbMﬁiin%m;ﬁmwemﬁMacs#beiave ed 1n the

. . R 0 1 ., L 5, Lo ing 11 a2 T -

it is most respectiully yed that thig on ble lribu
AT v e 3 p S SRR PRI A A

nal may very kindly be pleased to review it's orders

dt. 16 -4-1992 pagsed in the above moted case and be

pleased to pass an Qfﬁef that the applicants be regu-
larised to Group ‘TL posts and 8¥xs allow the

L el o
Jﬂ.SLulCe“ 01 Ths cAss

bd
]
=

Luckmw. ( Shailesh Kumazr)

, xtﬁvocaﬁ
a5 . NE- 19 '
Counsel foy the applicants
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. CENT.AL ADIIILIRETIVE TrIBUIAL

LUCK .04 BEiC.

0.4 0. 347/90

Amnar Neth Pantey and anotrer Applicants.
varsus
Uniorn of Ingia & otters hesponce-ts,

kEor, lr.Justice U.C. Srivastava, V.C.
EOn. Mr. éeBeorthi, Aup. lember,

(Hon. l.r. Justice U.C.8rivastavs, V.C.)

Tt.e applican{-; were engaged ss ccsuel labour <
) [

in the of {ce Senjor Supcrirterdent k4.5, '0O' Division

Luckrow. Applicant No, 1 was enjgied in the yesr 1980

casusl lzbours elicible to appsar in Group ‘D

of encucement of asrlicints Y.re be:n mentioned,

icents fLave bein c-tir-ously working as casusl
labf%} or more then 10 yesors. In the mean t ime Mi-istry
4 )
=7 L8suecd a notificetion Ceate: 7.6.8B8 regardinyg the
policy of regula:isatinn of cicuelworkers.Il.e apsliceants

even thren were not regularised. I- ad2itior to this

wirector General P&T vice letter c:oted 14.5.89 issued’
irstructioms , accoréing to whicl cesual labours were
elizible for absorptisn in clzes IV posts providec

they. &€ ben ricruit:-Z tlrouy! employnent excrnange an:d

. rencerzg @ mirnimum of 2 y-¢rs eo-tinuour carvice, The




NP O

agplicaits' yrievance it t. et eva ¢ oougl. tiey
fulfill ¢11 £ha re visits vali<ic:tiong, &)
not be=~ o (ulazisel but juriore wire ragularirse:

el the applincents Leve besm mzle to work zs cesual

vorkerc. li.ay

<
P

¢ preyed thet i opporite dertiec
mey be Jirecti. o rogularise tle gpllicents rom the

tote OZ€.7ir respective erngacement in se.ice s

part. tire cesual labouXs anc their senisrity ofter
3 .

regularicestionfromnthe dete of treir en.: erent as

pert time casusl lebours be diven and tie oprocite

.
patties be cGirected to mcke payment to the applicents
equal to the pay Srzwn by ti.eir amunter sart o=

sular past in accordance with law.

recruitmenc exaninction took place on 31.1Z,88

the gpslicents did =0t past bz writ-em t:ist,

recruitmant to regular Group 'D' posts bas been made

0

from §c ope~ market if suitebld cesuel/sart time

casual labours a': available.

3. Trus, accorcing totle rsspondz~ts the applicents

could not pe regularisec, though thay wele workirg
»0r 10 yeers or for more tran 10 yeazrs &mcé could
rot succeed hut otler: succeeded. Mo, the policy
07 the sovernment is tiet czcsg X guCh pDersons

shoald heve be:zn consifer:: twice in a year.hccordingly,

e e




the resporndi.~ts zrr ciricts! to ¢ive 2 more opporturities

applicconts within & period of one yecer eni cfter

thzy succeed, they may be recuictise:.
. the above observstions, the applicetior is

. of wit): no order a= to costs.

T A ~ . - v.C.

‘Stiakeel/ . Luck ow:lated: 16.4,92,

C 2.
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